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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 209/2024/EZ

In The Matter of:-

Vikash Kumar Pathak

..... Applicant

- Versus-

State of Bihar & Ors.

...Respondent(s)

REJOINDER BY THE APPLICANT

I, Sri Vikash Kumar Pathak, Son of Pramod Pathak, aged about 40
years, by faith-Hindu, by occupation- business and presently residing
at Bishnupur Jagdish, VI'C- Athar Bansman, P.O- Athar, Sub District:

solemnly affirm and declare as follows: -

1. That 1 am the applicant in the instant original application which
is pending adjudication before the Hon’ble National Green Tribunal,
Eastern Zone Bench, Kolkata and I have made myself acquainted with
the facts and circumstances of this case and competent to affirm this

rejoinder.

g, That this Rejoinder is filed in compliance and obedience to the
1 Q'{AFQ $olemn Order dated 02.02.2026, passed by the Hon’ble National Green
ibitnal, Eastern Zone Bench, Kolkata.

2| Ehbt at the commencement it is stated that the instant original
ReR - ;nw Daapp)zc@ﬁ'ion has been taken up by the Hon’ble Tribunal cn the basis of a

. OF YWest

Bochaha, District: Muzaffarpur, Bihar, Pin: 843118, do hereby .
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letter petition alleging illegal sand mining at Athar Ghat Bochaha
district- Mugzzafarpur, Bihar for which the riverbed ecology has been
destroyed completely and same has attributed to water pollution and

caused disturbance to the aguatic life.

4. That in the instant original application the Hon’ble Tribunal has
been pleased to constitute a Joint Committee vide Solemn Order dated
08.11.2024 comprising of a Senior Scientist of the Bihar State Pollution
Control Board and District Magistrate Muzzafarpur Bihar.

5. That subsequently when the matter came up for hearing on
20.02.2025 the Report of the Joint Committee was filed by the Bihar
State PCB dated 20.02.2025 and the same was taken on record on the

same date.

6. That on perusal of the Joint Committee Report it appears that
the same has ¢ not been signed by the Additional District Magistrate
Muzzafarpur being a member of the Committee.’

That although in the subsequent report the signature of the Additional
District Magistrate is appearing however no explanation has been given

for not signing the earlier report by the Additional District Magistrate.

7. That moreover in the observations of the Committee at all three
locations illegal mining of sand was found. Name of the individuals
carrying out illegal mining were also identified and that the sand

mining was carried out by using JCBs.

8. That the photographs enclosed in the Committee report indicate
TAR that the Committee members visited Tejpura and Aathar on the same

%Q ; gate within less than 1 (one) hour however very astonishingly the
3 G}"f"g{‘:‘h distance from Tejpura to Aathar is 200 km and practically it is
.._.::'a:'ﬁ'mgmw 75%3311313 to reach a distance of 200 km within a time span of less

3 ":'-;‘w pave
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than 1 (one) hour and the same raises serious concern about the

authenticity of the Committee Report.

9. That moreover in the Committee report names of Harendra
Choudhury, Guddu Rai and Moti Misra as violators but these names
are not the real persons and the real culprit has been protected by the

concerned authorities under its veil.

10. That in the Counter Affidavit filed by Bihar State PCB stated that
during re-inspection the earlier names could not be found since the

same were fictitious.

11. That it is pertinent to mention at this juncture that on
02.07.2024 a letter was issued by the Mining Development Officer to
stop all kinds of mining activities with respect to the area in question.
Subsequently during the existence of this letter, the Mineral
Development Officer, Muzaffarpur vide its letter dated 20.07.2024
giving permission to M/s. Bhawana Project Pvt. Ltd. (Proprietor -
Awadesh Kumar Singh) for mining with respect to the area in question
and not only that the said Mineral Development Officer vide its letter
dated 02.09.2024 also informed to the Hon'ble Judicial Magistrate,
Court No.12, JMFC, East Muzaffarpur regarding report related to giving
permission of mining in the said District in favour of M/s. Bhawana
Project Pvt. Ltd. to use soil for the construction work of NHAI projects,
whose period was extended till 17.08.2024 without confirming to the
environmental norms. The aspect which is now required to be brought
before the judicial notice of this Hon’ble Tribunal is if valid permission

or sand mining was granted to Awadesh Kumar Singh then the reason

Lodging the F.I.R makes it completely contradictory.
SUNMITRA

"o
b x dHATTACH&R‘{‘H\
ol M(ouﬂ Copy of the letter dated 02.07.2024, 20.07.2024 and 02.09.2024

l‘,alCu -

{2\ &ege 9 Ubga mfxed hereto and marked as Annexure “R-17.
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12. In the above context it is also stated that SEIAA Bihar in its
Affidavit dated 03.12.2024 submitted before this Hon’ble Tribunal has
clearly stated that SEIAA, Bihar has not issued any Environmental

Clearance (EC} for the district of Muzzafarpur but quite surprisingly

permission for mining has been issued to the project proponent.

The Affidavit of SEIAA Bihar is already taken on record by the Hon'ble
Tribunal.

Thereafter EC (Environmental Compensation) has been issued on the

WIONg person.

13. That inspite of the fact that the District Mining Officer has
requested the Bihar State PCB vide letter being No. 889/M dated
05.08.2025 to calculate penalties and recover the quantum of

environmental compensation from the violator till date the same is only

in pen and paper.

14. That with respect to the letter dated 18.12.2024 practically no
action has been taken deliberately and willfully.

15. That FIR dated 30.07.2024 has been lodged against Awadesh
Kumar Singh and his company M/s Bhavna Project Private Limited has
been left scot free but the latest status of the same has not been placed
before the Hon’ble Tribunal. Since the police and the local authorities

are shielding the same accused person for reasons known best to them.

Copy of the F.LLR. dated 30.07.2024 is annexed hereto and

marked as Annexure “R-2”.

e
03 TAR" _
16. That iel] has been granted to the illegal sand mining
SUMIMTRA w” o
proponentss _,,HMT;\CHP,R\"”«
ol 1Cgufl ."
s Caile g 3
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17. That moreover the local SHO in connivance with the local sand
mining goons have registered FIRs against the applicant and are
continuously pressuring and threatening the applicant to withdraw the
instant original application. The applicant has also informed this
aspect to the National Human Rights Commission who have registered

a complaint in this regard.

Copy of the letter dated 03.12.2025 issued by National Human -

Rights Commission is annexed hereto and marked as Annexure “R-3".

18. It is also pertinent to mention that during the construction of the
High Level RCC Bridge at Athar Ghat by M/s Ganeshram Dokania, the
company has excavated and mined more than 2 lakh cubic meters
(2,00,000 Cu.M.) of soil over a stretch of approximately 2200 meters. In
this regard, no details whatsoever regarding the Environmental
Clearance or mining permission have been furnished by the District

Mining Officer before this Hon’ble Tribunal.

19. That in view of the aforesaid facts and circumstances, it is evident
that the concerned authorities are providing protection to illegal mining

activities and there is a gross viclation of environmental laws.

20. It is, therefore, most respectfully prayed that this Hon’ble
Tribunal may be pleased to pass appropriate orders/directions in the

interest of justice, including the following:

21. (a) Direct comstitution of an independent Joint Committee to
conduct a detailed inquiry into the illegal soil excavation/mining
carried out by M/s Ganeshram Dokania at Athar Ghat;

,@mect assessment of the environmental damage caused due to

\‘lh
o the said illegal mining and recovery of appropriate Environmental
. "%:"u sk dﬁlpensatlon from the violator;
ST AES : . Dt
Q Ws A2 L0 @ Q 6

wE thﬁ&-{/
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(¢)  Direct initiation of departmental as well as penal action against the
erring officials involved in shielding the illegal activities.

22. That it is respectfully prayed before the Hon’ble Tribunal may be
pleased to pass such further Order/ Ordcrs as is deemed fit for the ends of

justice.

23. That the statements made in paragraphs |toS are true to my
knowledge and paragraphs é+0{15_ are based on information derived
from the record and which I beheve to be-true and rest thereof are my
humble submission before this Hon’ble Tribunal, - -

wytast Kmax pattadid

Identified by me Deponent
Advocate a
ned an
F/;/{:q 2 ‘:'501313‘1‘*‘W ‘&" : rfUiS 139

Decinie?, M
| Gt

Sumatra Bhattacharyya
Notarvnt~ ¢ of W.B
Regd. f+- 5 of 2022
City .~ . Calcutta
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VERIFICATION

I, the deponent within named do hereby solemnly affirm and verify that
the contents of the statements made in the above paragraphs of the
affidavit are true and correct to the best of my knowledge and belief, No

part of the same is false ‘and nothing material has been concealed

-

therefrom.
Vet

Verified at Kolkata, ‘i"ii'v..this the day of April, 2026.
B
v iledh Ruvanax Fritde

Identified by me Deponent
>l
7
Advocate
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District Mining Office, Muzaffarpur.

Letter No. 821 / M., Muz., Date 02.:07.2024

From:

Mineral Development Officer,

Muzaffarpur.

To,

Officer-in-Charge, Mushahari

Muzaffarpur.

Subject: Regarding complete ban on illegal mining and
transportation and storage.

Sir,

it is to be informed regarding the above subject
that complaints of illegal mining are being received
continuously under the Mushahari area. Action is being
taken with continuous investigation and raids by the
Mines Inspector posted in the office. Mining permit has
not been issued to any soil businessman. Notification
‘is issued by the government from time to time and
directions are given to stop illegal mining /
transportation and storage. Violatioﬁ‘of this rule by
illegal miners also causes loss of revenue. All police
stations have been designated to stop illegal mining/
transportation and storage. It is also your

e
responsibility to stop @“‘i‘&ﬁper also, vyou have
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been informed through letters from the lewvel _of
District Officer and Senior Superintendent of Police,
Muzaffakpur.

Therefore, in compliance with the said order, you
have to direct that you will ensure a complete ban on
the business of illegal miners and while taking action,
you will also inform the undersigned.

Consider this very important.

Yours faithfully,

.8d/~ illegible

02.07.24

Mines Development officer
Muzaffarpur

»

Letter No.- 821 / M., Muza. Date- 02.07.2024

-

Copy sent to: Circle Officer, Mushahari for information
and necessary action.

Copy Sent to: -Sub-Divisional Poclice Officer, Nagar
Muzaffarpur for information and_necessary action,

Copy Sent to: Sub-Divisional Officer, East Muzaffarpur
for infermation and necessary action.

Copy-8ent to Senior Superintendent of Policé,
Muzaffarpur for respectful information.

Yours faithfully,

8d/- illegible

02.07.24

Mines Development officer

.%affarpur

SUNITRA
c-nTTRCHARY A

Te PR R ¥slarn
G 185 01 ,_‘7 a’ Rtd. Senior Interpreting Qfficer (Cy,
0 W Dat, e 0. 8. High Court, Calcutta
a'::" B '
\“ {:-r\ vy Qt.:-\'

174



Collectorate, Muzaffarpur.

(Mining Branch)
Letter No.: 1031/M, Muz. Date: 28.08.2024

From:
Mineral Development Officer,

Muzaffarpur.

TO;
Officer-in-Charge, Mushahari
Anchaladhikari, Mushahari,

District-Muzaffarpur.

Subject:- Regarding the complaint letter received from

Debabrata Kumar Sahni and Vikas Kumar Pathak.

Sir,

With regard to the above subject; it is to be said
that after checking the truth of the point mentioned in
the complaint letter received from Shri Debabrata Kumar
Sahni and Vikas Kumar Pathak, ensure to make it
available in the attached (ATR) report.

Enclo: As stated above.

Yours faithfully,

Sd/- illegible

28.08.24

Mines Development officer

.Waf farpur

R Isiarm
Rtd. Senior Interpreting Officer {Cyy
0. 5. High Court, Calcutta
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Name of the office/police station:

Sx. Name of the Subject of |Complainant |Allegation

complainant the (ATR)
No complainant | report for

execution
2 3 4 5

01. Debabrata Information

Kumar Sahni about

and Vikas illegal

Kumar Pathak

mining in
Aathar Ghat
Mushahari
police
staticn
area of
Muzaffarpur

district.

Certified to be the English translation of Letters in

Hindi

Rtd. Senior Interpreting Officer {Cu
0.S. High Court, Calcutta
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District Mining Office, Muzaffarpur.
1

Letter: 880 /M. Muza. Dated: 20.07.!2024

From:
Mineral Development Officer,
Muzaffarpur.

To

M/S BHAWANA PROJECT PVT. LTD
AWDESH KUMAR SINGH.

COLONY, SHERPUR, MOUJA SIR AATHAR,
PS5~ BCCHALIA, AN. BOCHAHA

Sub: For extension of the period of Poison Extraction
Permit 03/2024-25, dated 25.06.2024 !

In the light of the above application received, the
permission letter for Mouza Aathar Anchal Bochaha was
issued on 25.06.2024, the old period of which was till
15.07.2024. Till now mining related work has been done
by you in the said Mauza. An application related to
this has been given, after site inspection by the Mine
inspector, mining work has not been done since
20.07.2024.

Therefore, the period of the issued ﬁining permit
is extended from 20.07.2024 to 17.08.2024 in view of
the construction work.

Annexure: — As mentioned.

Sd/- illegible
20.07.24
Mineral Development Officer
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District Mining Office, Muzaffarpur
Letter No. 1050 / M, Muz, dated 02.09.2024
Sd!mrlleqfli:: 3

JHEC
03.9.24

From:
Mineral Development Officer, Muzafifarpur.

TO; .
Hon'ble Court Judicial Magistrate, Court No.-12
J.M.F.C., Bast Muzaffarpur.

Subject:- Regarding providing the report related to
Mushahari Police Station Case No.-205/2024.

Ref:~ Hon'ble Court Judicial Magistrate Offlce Letter
No. 423 dated 02.08.2024.

Sir,

With regard to the relevant letter on the above
subject, it is to be said that in Mushahari Police
Station Case No. 205/2024, mining permit number
03/2024-25 has been issued in favor of M/s Bhavana
Project Pvt. Ltd., Prof. Awadhesh Kumar S5ingh, Near
Gandak Colony, Sherpur, District- Muzaffarpur to use
soil for the construction work of NHAI projects, whose
period was extended till 17. q”#gg4

Annexure:- As mentioned. o

Sent for information to the authority.

Yours faithfully,

5d/- illegible

02.09.24

Mines Development Officer
Muzaffarpur

R Islam
Rtd. Senior Interpreting Qfficer {Cy
Q. 8. High Court, Galcutta
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Date 18.22.2024

To
The District Mines Development Officer
Muzaffarpur.

Subject— Regarding taking legal action against illegal
mining in Aathhar Ghat Mushahari police station area of
Muzaffarpur district.

Ref:- Collectorate Muzaffarpur Mining Branch Letter No.

1031 dated 28.08.2024

Sir,

It is to be informed in connection with the above
mentioned subject that in the Mushahari police station
area of Muzaffarpur district, on the banks of the
Aathhar Ghat Budhi Gandak river, manager Subhash Pandey
of M/s Ganesh Ram Dokaniya Boarding Road Patna and
owner Krishna Kumar Dokaniya are carrying out illegal
mining from the river bank without fulfilling any legal
guidelines and without obtaining consent from the
District Mining and Geology Department Office. In this
regard, many times the local people requested the Zonal
Officer Bochaha Muzaffarpur to stop illegal mining, but
the mining work is not being stopped by the powerful
people. The guidelines of NGT are also being wviolated
during the monsoon call and the government is also
suffering revenue loss due to illegal mining. Soil
mining and sand mining are considered to be completely
prohibited during the monsoon season. Due to which, it
is prohibited to do the work of soil filling by any
government level laborer even through MNREGA from 15
June to 15 October. These people do not have any
driver's Llicense and sufficient registration of any
vehicle from the transport department for mining work.
During monsoon, sand was mined from Budhi Gandak river
in more than 4000 tractor trailers by M/s Ganesh Ram
Dokaniya. This work was being operated locally by Sonu
pathak alias Rajiv Ranjan pPathak, sonof Umesh Pathak
pathar Bansaman police station Mushahari, Muzaffarpur
and Lalan Chaudhary son of Late Ram Nandan Chaudhary
Binda police station Mushahari, Muzaffarpur. Illegal
mining is done on a large scale by them regularly, due
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te full cooperation of 1local strongmen and regional
concerned officials, action is expected against them.
On 28.08.2024, the District Mineral Development

Officer had directed the Police Station Head Mushahari
Muzaffarpur to take necessary action, but even after
the instructions, action is expected by the concerned

cfficer.

Therefore, it is requested that taking cognizance
of the above mentioned subject, please take recessary
action as soon as possible because due to this
situation, the development of our Gram Panchayat is

being hindered.
Yours faithfully,
8d/-~ illegible
Vikas Kumar Pathak

Aathar Ghat Bochaha
Muzaffarpur Bihar 84 3118
Mobile: 9955580719,9431802368

W
dé‘/M |

Rtd, Senior Interpreting Officer (C;
O.8. High Court, Caleutta
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Collectorate Muzaifarpur

(Office of the District Public Griewvance Redressal)

Letter No. 97/ District Public¢ Grievance Redressal Office, dated 8.2.25

From:

Public Information Officer -cum—

District Public Grievance Redressal Officer,
Muzaffarpur.

To

Vikas Kumar Pathak,

Aathhar Ghat, Block- Bochahan,
Police Station- Mushahari.
District- Muzaffarpur,

Pin Code- 843118

Subject: Regardinb providing information under the
Right to Information Act, 2005.

=

Sir,

With regard to the above subject, it is to be said
that the .information related to the exclusive case
No.9999901200824491053 Qought by you under the Right to
Information Act, 2005 is being sent by attaching it
with this letter. ’
Enclo:~ As mentioned.

-~

yours faithfully,

sd/- illegible

H.2.25

Public Information Officer-cum-District Public
Grievance Redressal Officer Muzaffarpur.

b
sifrS

Rtd, Sanior Interpreting Qfficer {Cu»
O. 8. High Court, Calrntts
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District Mining Office, Muzaffarpur

Letter No. 1158-/M. Muzaffarpur Dated 23.09.24
From:

Mineral Development Officer,
Muzaffarpur.

To, 4
District Public Grievande Redressal Cfficer,
Muzaffarpur.

Subject:~-Regarding the unique number o¢f complaint
9999901200824491053.

Ref:- Memorandum No. 41411-38801 dated 11.09.2024,

Sir,

With regard to the above relevant matter, it is to
be saild that the complginant Shri Vikas Kumar Pathak,
son of Shri Pramod Kumar Pathak, address Aathar
Banshman, P.0,- Aathar, Policé Station- Mushahari,
District- Muzaffarpur has filed a complaint related to
illegal mining and transportation from Aathar Ghat.

In the light of the said complaint, a joint raid
was conducted by the Mines Inspector and the Police
Station Head in Magja Aathar, Police Station-
Mushahari. During the investigation of illegal mining/

transportation at the same place, earlier 07 (with

3y
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tractor ettached} were seized and kept in the euseody
of the police statioh, and action was taken as per
rules. In the same sequence, during the investigation
of 1illegal mining/ transportation, 03 vehicles were
seized and an FIR was registered by Mushahari police
station whose Mushahari police station case number is
205/2024. The said place is being raided and monitored
continugﬁsly.

Sent to you for your kind information.

Yours faithfully,

sd/~ illegible

_ 23.09.24

Mines Development Officer,
Muzaffarpur

Certified to-be the English translation of Letters in

Hindi

oA

-R Isianm
Rtd. Senior Interpreting Officer |Cyy
0.8. High Court, Calcatta
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e the Court of Ms. Kanika Sharma, J.M. 1* Class (East)

Mushahari P.S. Case No. 205/24

Schedule no. 47 Form No. 122
C.R. Form no. 32

District-Muzaffarpur,
2. Final Report/Charge sheet no. 224/24

4{i}y Act LP.C.
{ii)  Act

(i) Aot

FINAL FORM / REFORT
Under Section 173/174 of Cr.P.C.
In the Court of Learned Judicial Magistrate, 1% Class-12 Muzaffarpur

Seclions-303/3(5) BNS

Seclions-

Sections-

Court No. 12, Muzaffarpur

004283

Seen

Sdf- lilegible

11.8.25

P.S.- Mushahari , Year: 2024, FIR:205/24, Date- 30.07.2024
(3) Daled- 25.09.2024

(iv) Other Acts and Seclions- Section 56 Bihar Minerals Concession & Prevention of lllzgal
Mining Transporiation storage amendment Rule Section 15 Environment Act 1951

§.  Type of Final Form/Report /Charge sheet /Not charge sheet for want of evidence /FRT
undetected /FRT untraced/FRT Offence abated / FRT unaccurred.

6.  If ER untraced: False/Mistake of FactMistake of Law/ Non-cognizable / Civil Nature.

7 IfCharge sheetis Original /Supplementary-

Original

8.  Name of L.O. : Tej Prakash Singh Rank 8l Police NO...Mushahari P.S.

8(a) Name of Complainant/ Informant.: .....................

ASI Bhola Prasad Mushahari PS, Muzaffarpur

{b) Name of fatherand husband : ..........coveeviieiinen.

10.  Particulars of properties! Aricles /Documents recovered in Courts of Investigation on which
reliance have been placed,
(if necessary list can be enclosed separately).

list

Serial No. Pariiculars of Estimated value Property Recovered or | Result
properly in Rupees Register of seized whom
P.S. and where
;| 2 3 4 5 6
As per seizure




P
{Particulars of accused person charge sheeted)

14(i) Name: 1) Awdesh Kumar Singh, son of Deb Kishore Singh, resident of Sherpur Gundak,
Kacci Pukki Sadar, 2) Mukesh Kumar Mishra, son of Prahallad Kumar Mishra, of Barbara,
also known as Kripapur, Gurandas P.S. Sadar. 3) Amerendra Kumar Singh @ Mallu, son of
Kaushal Singh, resident of Anika, Vishnupur Chawk, P.S. Mushahari, 4) Md. Mobarak
Ansar, son of Md. Hanif, 5§) Md. Golam, son of Lt. Suleman Ansari both resident of Manipur,
PS. Khatra all are District Muzaffarpur and 6)Hari Kishare patel, scn of Ramashis Patel,
refsdent of Bishnupur, Bindi P.S. District- Sivhar, Hariyani.

Whether verified or not. — Nor verified.

iy MName of father husband;

(i) Date of Birth / year : Final Report untraced

{iv) Sex: (v) Nationality- Indian
(vi) Passport No.: X Date of Issue

Place of issue X
(vii} Religion: Hindu (viii} Whether SC/ST .

(ix) Occupation : (%) Address :
{(xi) Provisional Criminal No. g

(xii) Regular Criminal No. {if Known.)
{xili) Date of Arrest.

(xiv) Date of release on bail. Dated 08.06.2024 of BNS section 25(3)
{xv) Date on which forwarded to Court.

{xvi} Under Act/ Sections — 303/ 3(5) of section 56 Bihar Minerals Concession & Prevention of
lllegal Mining Transportalion storage amendment Rule Section 15 Environment Act 1881

{xvii) Name of Bailers / Sureties Addresses. -
{xvili) Case Direction with previous offence proved.

(xix) Status of the accused.

Farwarded /Bailed by police/ Bailed by Court in Judicial Custody/ Absconding / Praclaimed
offender. |

12. {Parliculars of accused person not charge sheated)
Serial No.
{i(fName Whether verified or not,

{ii Name of father/ husband

(i) Date of Birth / year

{v) Sex (v} Nationality-

{vi} Passport No. Date of Issue
Place of issue

{vii) Religion (viii) Whether SC/ST

{ix} Occupation (x) Address
Whether verified or not.
(xty Provisional Criminal No.

{xi) Suspicion approved (Yes/No)

(xifl) Status of accused / suspect.
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(Bailed by police /Bail by Gourt/ In judicial Gustody/ Not arrested)

(xiv) Under which Act and Sections

(xv) Reason for not charge sheeting with special remark if any.

13. Parliculars of witness who will be examinad:

SL. No. Name Name of Date of Occupation | Address Nature of
father / birth/year avident to
husband be
adduced
1 2 3 4 5 8 7
Complainant | ASI Bhola Prasad, Mushabari PS. Muzaffarpur
Witness 1)B.S.AP 745, Lalan Kumar, Mushahari, Reserve Guard
2)Anil Kumar -do -
3)BSAP 228 Chandan Kumar -do-
Investigating | Tej Prakash Singh, 81 Police Mushzhari P.S. Muzaffarpur
officer 8603993494

14 If F.LR. is false then mentioned the steps taken or proposed fo be taken under Seclion
182/211 of Cr.P.C.

15  Resul of laboratory analysis.

18. Brief facts of the case (add separate page if necessary)
As per page no. 4
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This case has been reported on the basis of the typed

Bpplication of the Complainant ASI Bhola Prasad at present
posted at Mushahari P.S. District Muzaffarpur agaisnt the
FIR accused 1) Haiwa Truck against the owner/ driver of
reg. No. BRO6GB5601, 2) Reg. No. BR06GB2611l, 3) Regd. No.
BRO6G-1590 (4) Abdesh Kumar Singh son of Brij Kishore Singh
of vVillage Sherpur Mandak, Kacchi Paccki PS. 8adar, 3)
Amarendra Kumar Singh @ Majju Singh, son of Kaushal Singh,
resident of Manika Vishanpur Chawk, PS. Mushahari both of
District Muzaffarpur on the charge of seizure of the
vehicle at the time of transporting sandy earth by digging
the same stealthily from the investigation carried on so
far inspection of the place of occurrence statement of the
Complainant and the witnesses and from the observation this
case has been found to be true.

This case to under section 303/ 3(5) BNS Act and 56
Section Bihar Minerals Concession and Prevention of Illegai
Mining Transportation And Storage Amendment rule Section 15
Environment act 1981 against the Owner of Haiwa Track Reg
No. BR06G5601 1) Awdesh Kumar Singh, son of Braj Kishore
Singh of Sherpur Gundak, Kacci Pucchi PS. Sadar and owner
of two Haiwa truck respectively 2} Mobarak Ansari, son of
Md. Hanif, 3) Md. Golam Ansari son of late Sulemen Ansari
both resident of Manipur P.S. Sakra, 4) Prop. Haiwa Regd.
BROGG4590 Mukesh Mumkar Mishra, Son of Prahallad Kumar

Mishra, resident of Bakra Park, Kiftarpur Gurudas PS.
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Sadar, District Muzaffarpur and 5)S8idhar Pratha, 6) and
accomplishes for digging earth Amarendra Kumar Singh @
Bhajju, son of Kaushal Singh resident of Majika Vishanpur
Chawk, PS8. Mushahari, dist. Muzaffarpur.

Hence I am submitting the charge sheet under
section 303/ 3(5) BNS BAct Section 56 Bihar Minerals
Concession and Prevention cof Illegal Minihq Transportation
And Storage Amendment rule section 15 Environment Act
against the owner of the wvehicle Awdesh Kumar Sigh,
2)Muikhesh Kumar Mishra, driver Md. Minarul Ansari 3)Md.
Gulam Ansari, 4) Hari Kishare Patel and their accomplishes
ABmrendra Kumar Singh @ Bhajju stopped investigation of the

case and inform the Complainant.

Submitted:
Sdf- illegible
25.09.2024
Sl
17. Mention the notice complied with -—-  Yes/ No.
Date of sending Sd/-illegible, 2509.24
18 Forwarded by Station House Signature of the
Officer/Officer in Charge, P.S. [.O. Submitting
Name: Ranjit Kumar Gupta Final Report/ Charge sheet

Rank: ASl, P.8. Chapra, Mushahari PS
Name: Tej Prakash Singh

Inspector of palice Cum Officer- In-Charge Rank: S.1. Police No....
Mushahari PS

Compared by:

Sdf- ilflegible

18.8.25

Certified to be the English translation of a Final Report in Hindi

Yoz,

AN
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FIRST ENFORATATION REPORT

- X

W 3 i
(Under Section 173 B.N.S.S)
(U 173 SIS, a5y
' District BS, g
i Mushahari PS
Rra MR ame
Year 2025 FIR No. 5114023250188 DatoandTime  11/08/72025 1550
@: @fed0): ol FIR
g
Raiwalw
?ﬁ!q. )!
@ Act THE BHARATIYA NYAYA SANHTTA (BNS), 2023 Sectivns 303(2),317¢2)
(3T g % HRy-< -
2 G Ao MINESAND MINERALS (REGULATION OF Sections 4(1XA)
(IRIFTH) DEVELOPMENT) ACT 1957 (UIRTD)
(i1} Act Bihar Minerals {Concession, Prevention of Illegal Sections 11,56
e Mmmg, Tmpmu&&omgc)mw 2019 (ﬂmlz)
3 (2) Qccurrence ofoffence:
(0} (ST TS
Day. ‘Saturday Date from - -Dateto -~ 12204
i) (Ginitag:) N @ERIETE)
Time Period Time from Time io 0000
(I} Inforrozton received at PS: Date. 11/0872025 Time i550
(L) I IR UIE): &Y .
(9 Suton Duryml'cmn:c.ﬂ:tz} No. C411/11082025 Dateand LLOSOORSIS30
© EFEERE dglaRiE Time
" (G .
AR
Iype of Information  Wiitten
4 recelved:(HTRI GO
PIUDR):
s Place of Oceurcences &
(HEATRIC):
(2)  Direction and distanes fiom P5. East,10.00 Kms

=) T )

.
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() BeatNoJ 1]
(b) Cirde No.

ey
Hfde
oy ' .
() Address  Aathar Ghat ; S
@ (¥n Astkar Ghat , 34
Mushahari PS, Muzaffacpur . - * g
Bihar, India -
Complainant/laformant: ' - " R
I CRIET D G
() Name Prakosh Komer — (b) Fathers]  YiRamgd Siogh
@ @D ) © " Husband's " 5
J Name
R rufy
TR
(© Date/Year of Birth. @ Kationality INDIAN
© T ) @ i A
(£) TIDNs : E . ‘e, = "
© i dy : .
{0 PassportNoa. . : -D:te of Bssue Place of Fsue
o (tmnﬂfwn (CNESS LS S CIL ot S
A - "\“ﬂ.’i)

(2)Id Details(Ration Ceroter D Carﬂﬁ?nssporﬂUID NeJ/briving Xicense/PAN or :Eny nthernnd |=:lt-x'_~,_g'eI
< 'E;ié LI

@) UG I FHaRTT IR T ATl T RIS ome et . ar

Taas)
S. 1 ID Type NotAvailable. ID Number
No.  (EEHTE T @UE T E) @FET
)
) Occupation
® (EaEE)
(®  PracentAddress District Mining Permunent Address  VillapoXKansua
® @darTan Office, Muz ’ © ) Village-Krnsta
District Mining Shekurebad PS,
Office, Muz Jehamabad
Town PS, ’ Bihar , India
MuzafTupur B
# Bihar , fndia
{I) Phonennmber (19 Mobile 8325132403
® GYUIgH): © (xih'ljgﬂ'a.)c
Deiails ofKnmm!Snspeda’UnJmm accosed with fall purﬁcnhrr' -
aﬁfmﬂﬁgﬁ
SriNn. Name ATlny Name FathessJ/ Hushand's Present Addeess
(G‘.'ﬁﬁuifﬁ) -9 {(SGTH) Nxme 135&"’1 Tarn)
) (AT R o1 ) j
) du R Axnkit Wahi !
Anfat Nahi i
Other, Other {

\
Bihar, Indix
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) MoH Mishry
R Ankit Nahi
"'—M - Other, Other
: Bihar, India
3 Harendra Chapdhary Villags-Binda
Village-Binda
Muoshahard PS,
Muzaffarpur
Bibar, India

-
.
-

Eeasons far delayin xeporting by the complainant/fnforman A
GG C8 e et T S S A L L e S T

hS

Particulars of itezms of Intarest

: calira avgail o1 fAav

Total value of items in Ry -

@G ST FIFTTGALT - -

Inquest ReportfTED, case No. If any ;
Crg witan Rk /g2 wawvr wram, T SIS E)

First Information contants
HYH o= du),

11718 of Bihar Minerals (Concession, Prevention of lllezal Mining, Transportation & Stomgs) Rules, 2019 and Role |
amendment 2024

1 133FTR.

Comp!aint(&l’ﬁﬂﬁ)
T,

| _
%23 - MRl FIRyGS v S sy i '_ .
mﬁwmgﬁmmm«mm,mm' s Prarefa At srrme i
ST & AT PR i 578 T T R e s e BT,
1-S(9% GGG, (257TE) HOnhRYL]
2 IS TS, BSECB, UeTI :
3. SET RIS, B CB HaTER] - g
SR wrRy e R v T W aufRufe 3 e 14.12.2026 B gt umr srfa v el
amﬁ;mﬁahﬁ%: AR ST WIET TRT W T A, BT W R o ) Ryaet Rakol

1.26.072329,85.521376 (Approx Lenth:120m width: 45m, Depths 7um)
2.26.081764,85.517279 {(ApproxLenth255m wiiih- 35m, Depth: 3m)
3.26.072329,85.521376 (Approx Lenth:120m,width: 45m, Depth: 7sn)
ST Qo DTSRG T =T8T R vt <R BT e e ¥ SRRy

A SR Bl Bl R s E @
m@mmﬁwﬁﬂﬁﬁaaﬁwaﬂﬁfeﬂ%a&ﬁmﬁﬁ@ﬁmﬁmm SGU BT pafel Bl Wikear

aauﬁmﬁ‘lﬁmaﬁf&mﬂﬁrma-&f.

1 g, TR
2. fg e ;

3T h e
TR AN SEY G Saial & g eRY T8 9y mw&mw&:ﬁ@mﬁwmﬂaﬁgjéjﬁ

MIMDR ACT1957 1 URT 04 (1A) BT Seai@ R1 S UTT 21 & aqeq qve a2 & R oy (ARG SIRY @,

uRdg-i ud HUsrYr Ry Pt 2019 9 froy 11 o 18 BT gretat U Aiifere Frammaclt 2024 3 e 56 wd

MY =g Wiger 2003 T URT303(2) W 317(2) ¥ aea qus 21
eﬁﬁmam&-maﬁ-ﬁ@%mwmmmﬂ%mmwﬁ:
CEG] Legs

?ﬁ?;lﬁif&i'q‘i‘ _
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TERIBAR — "D@ —
Rrer-sa e Rig

H-FTES, G SR :

YRLHELE, BOLRrER

Hio-8825132403 _

Action Thkex 2 Sincs the above information reveals commission of offence(s) n/s as mentioned at Item No. 2:

@Y TTdard! - Ry SRS SR ¥ 7 W@ -2 H Saliad Ul T ST EAT USE BT e )2
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Schedule -47 Form No. 118, Pu.E. From WMo 26
Section 143

G.R. Ne. 4005/25
{Under Section 173 B.M.S5.5.)
{Under Section 173 of Cr. P.C.)

1) District- Muzaffarpur, PS. Mushabari PS, Year :2025, FIR No.5114023250188
Date and Time: 11.08.2025 15:30
2{i} Act- The Bharatiya Nayaya Sanhita (BNS),2023 Sections-303(2),317(2}

{ii) Act- Mines and Minerals (Regulation "
Of Development) Act Sections- 4(1)(A)

{iii) Act- Bihar Minerals (Concession, Prevention of
illegal Mining, Transportation & Storage)Rues, 2019 Sections- 11,56

3ta) Occurrence of offence-

Day: Saturday Date from: Date to: 14.12.2024
Time pericd - Time From: Time to:00:00
(b Information received at P.5. 11.0B8.2025 Time 15:30 hrs.

{c) Station Diary Reference: Entry No 0411/11082025

Date and time: 11/08/2023 15:30
4. Type of information received: Hritten
5. Place of Occurrence:

{a} Direction and distance from P.5.- East 10,00 Kms,

e
(b}Beat No. II
{b} Circle HNo.

{c) Address: Aathar Ghat, Mushabari PS, Muzaffarpur, Bihar, India,

6. Complainant / Informant:

{al Name : Prakash Kumar (b} (b)Father’s/ Husband’s Name: Jai Mangal Singh
{c) Date/Year of Birth - {d} Nationality: Indian

{e} 0OID Ne.

{f} Passport No. Date of issue: - Place of Issue:

{g11d Details (Ration Card/Voter ID Card/Passport /UID No. /Driving License/PAN
or any other valid entry) %

S b ID Type WNot available. ID Number

th) Occupation:
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{i} Present Address District Mining Permanent Address Village - Kansua,

Office, Muz, Vill=- Kansua,

Digtrict Mining Shakurabad PS

Office, Muz * Jehanabad

Town, BS ’ Bihar, India '
Muzaffarpur §

Bihar, India:

{j} Phone Number {k) Mobile: 8B25132403

1. Details of known /suspected / unknown accused with full particulars:

S5r. No. ¥Name Alias Mame Father's / Present Address
Husband’s Name
{1) Gudu Roy Ankit Nahi
Ankit Nahi other,
other, Bihar, }
India.

1) Moti Mishra Ankit Nahi
Ankit Wahi other,
other, Bihar,
India.

{3 Harendra Chaudhary Village- Binda
Village~ Binda
Mushahari PS
Muzaffarpur
Bihar, India

8. Reason for delay in reporting by the complainant / informant

L giatl

9. Particulars of items of Interest:

10. Total value of Items in Rs/-

1I. Inguest Report /U.D. Case No. if any:

12. First Information contents:

11/18 of Bihar Minerals (Concession, Prevention of illegal Mining,
Transportation & Storage) Rules, 2019 and Rule amendment 2024.

I 186FIR.pdf
Complaint:
To,
The Officer in Charge,
Mushahari Police Station

Muzaffarpur.

Subject- Regarding filing of FIR.




Sir,

With regard to the abové subject, it is to be said that

in the light of the direction received from the Hon'ble

National Green Tribunal, Kolkata, regarding illegal mining

in Mauja- Aathar Pat under Muzaffarpur _ Pistrict, an

investigation committee was constituted, which includes the

following officers:-

1. Additional Collecter, (Revenue) Muzaffarpur.
2. Board Analyst, BSFCB, Patna.

3. Regional Officer, BSPCB, Muzaffarpur.

The committee inspected the excavated site near Aathar
Ghat under Mushahari Police Station on 14.12.2024 in the
presence of Mineral Development Officer, Muzaffarpur.
After investigation, three white sand excavation sites were
identified by the committee constituted. The details of
which are as follows:-

1. 26.072329,85.521376 (Approx. Lenth:120m, width: 45m,
Depth: 7m)
2. 26.081764,85.517279 (Approx. Lenth-255m, width: 55m,
Depth: 3m)
3. 26.072329,85.521376 (Approx. Lenth:120m,width: 45m,
Dep?h: 7m)

No valid documents related to the excavation site were

presented to the constituted committee. When the committee

inguired about the illegal miners involved in the
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excavation from the villagers present around the site, the
involvement of three (03)'illegal miners was revealed. The
details of which are as follows:-
1. Shri Harendra Chaudhary, Village-Binda
2. Shri Gudu Rai,
3. Shri Moti Mishra

The above named illegal miners have illegally mined
white sand. Due to which there has been a loss of
government revenue, which is a viclation of Section 04 (1A)
of MMDR AC% 1957 which is punishaple under Section 21,
Blsc, there is a violation of PRule 11 and 18 cf Bihar
Minerals (Subsidy 1Illegal Mining, Transportation and
Storage Prevention) Rules 2019 and Rule 56 of the amended

rules 2024 and is punishable under Section 303 (2) and 317

(2) of the Bharatiya Nayaya Sanhita 2023. Therefore, it is’

requested to register an FIR against the named under the
above rules and other relevant sections.

Yours faithfully,

Prakash Kumar

Mines Inspector

Muzaffarpuxr

Prakash Kumar
Father-Jan Mangal Singh

Village-Kansua, P.0.-Ratni Bazar
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P.8. =-8hakurabad, District-Jehanabad

Mobile-8825132403

Action taken:

Since the above report reveals commission of offence (s)
u/s as mentioned at item No. 2.

13. (1) Registered the case and took on the investigation:

(2} Directed (Name of I.0): JAY KISHOR SINGH, Rank: SI
(Sub-Inspector) No.jay120878 to take the investigation.

(3) Refused investigation due to:

14. FIR read over to the Complainant/ Informant, admitted to
be correctly recorded and a copy given free of cost.

8d/- illegible
11.08.25
Signature of Officer in Charge
of Police Station
sd/- illegible
11.08.25

15. Signature /Thumb Impression of the Complaint/ Tnformant
Name: Tej Prakash Singh

Rank: SI (Sub-Inspectqr)
No.tej30085
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Qffice of the District Mining, Muzaffarpur.

Letter No.: CAMP 01 M, Muzaffarpur/ Dated 11/08/2015

To,
The Officexr-in-Charge,
Mushahari, Police Station Muzaffarpur.

Subject: Regarding filing of FIR.

Sir,

With regard to the above subject, it is to be said that
in the light of the direction received from the Hon'ble
National Green Tribunal, Kolkata, regarding illegal mining
in Mauja Aathar Ghat under Muzaffarpur district, an inquiry
committee was constituted, which includes the following
officers:-

1. Additional Collector, (Revenue) Muzaffarpur.
2. Board Analyst, B.S.P.C.B, Patna.
3. Regional Officer, B.S.P.C.B, Muzaffarpur.

The committee inspected the excavation site near Aathar
Ghat under Mushahari police station on 14.12.2024 in the
presence of Mineral Development Officer, Muzaffarpur. After
investigation, three white sand excavation sites were
identified by the constituted committee. Whose details are
as follows:-

1 26.072329, 85.521376 (Approx. Lenth: 120m, Width: 45m,

Depth: Tm)
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/M,

2. 26.081764, 85.517279 (Approx. Lenth: 255m, Width: 55m,
Depth:'3m)

3. 26.072329, 85.521376 (Approx. Lenth: 120m, Width: 45m,
Depth: 7m) (Investigation report attached)

No valid documents related teo the excavation sité were
presented to the constituted committee. When the committee
inquired about the illegal miners involved in the
excavation. from the villagers present around the said site,
three (03) illegal miners were found involved. The details
of which are as fcllows:--

1. Shri Harendra Chaudhary, Village- Binda
2. Shri Gudu Rai,
3. Shri Moti Mishra
{Investigation report attached)

The above named illegal miners have illegally mined
white sand. Due to which there has been loss of government
revenue, which is a wviolation of Section 04 (1A) of MMDR
ACT 1957. Which is a wviolation of Section 21 It is
punishable under the Bihar Minerals (Subsidy, Prevention of
Illegal Mining, Transportation and Storage) Rules 2019 and
Rule 56 of the amended rules 2024 and Section 303 {é) and
317 (2) of the Bharatiya Nayaya Sanhita 2023.

Therefore, it is requested to register an FIR against

the named under the above rules and other relevant
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sections.
Annexureﬁ As mentioned.
Yours Faithfully,
Sd/~ illegible
Sd/- illegible 11.08.2025
11.08.25 Mines Inspector
Muzaffarpur
Witness:1. Afifah Alam Ansari
Mines Inspector, Muzaffarpur
2. BHG No. 233035, Deepak Kumar
Sd/- Deepak Kumar Name: Prakash Kumar

Son of Jai Mangal Siﬁgh
Vill- Kangua, PO Ratni
Bazar, P.S. Rukurabad'
Dist- Jehanabad,

¥ Mob~ 8825132403

{On the Left hand margin)

Registered Mushahari PS Case No. 188/25 dated 11.08.2025
u/s 303(32)/317(1} BNS & 04{lA) MMDR Act 1957 and Rule
11/18 of Bihar Minerals (Concession, Prevention of Illegal
Mining Transportation and Storage) Rule 2019 and Rule 56 of
Amendment 2024 S.I. Jai Kishor Singh will please

investigation this case.
Sd/- illegible

11.08.2025
ASI SHO Mushahari PS
Certified to be the English translation of a FIR and Letter

in Hindi.

R Isliam
Rtd. Senior Interpreting Officer (Cy
0.5. High Court, Calcutta

-
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District - BS. - Mt
gg 2024 FIR rg. 5114023240205 Date and Timo of 30/07/2024 00:10
: e FIR
o Rt
fgmiw iR
THO):
) Act THE BHARATIYA NYAYASANHITA (BNS), 2023 Sections 303,%(5)
ik (URTD
i Ac Bihar Mincrals (Conceasion, Prevention of ilegal Mining, Seciions 56
{SIfRG) Transportation & Storage) Rules, 2019 (SRTY)
(i) Act ENVIRONMENT PROTECTION ACT 1986 Sections 15
( (3N
®) ccurrenee of pffences
®  EOREETEET)
Day. Mondsy  Dafefrom 29/67/2024 Date to 25/0722024
& ERRID) @RI ws)
Time Period Time from 22:40 Timeto © 2240
GER R RETH) (EHE )
() Information recelved at PS: Date 30/07/2624 Time 60:10
(b) (U R GEH): (aiED) )
(€}  Station Diary Reference:Fatry No. 1068730072024 Dateand 307 30 Wi ly
©  EFrFE R - Time
(et
SR
TypeofInformation  Written
recelved :(HTRT AT
BIUER):
Place of Ocenrrence:
(ISR
(a3}  Direction and distance from P.S. _North-East,4.00 Kms
@ e R gd)
(5) BeatNoJ 7
{»)  Circle No.
@,

TG .0)
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Village-Maviks Vishnupur Chand Murma Tola

G -

(¢} Address
© (g Village-Manika Vishaupur Chasd Murrre Tola
: Mushahad PS , Mizaffirpur
. . Bihar, India
C:;mpla.fnnnu:tnroxmant:
VGG ICT (B
(@) Name’ Bhola Prasad (b) " Father's/
@ @Em ®) Husband's
5 Name
(mm’ ‘Qﬁ T——— m%m .
BIAH)
() Date/Year of Birth @ Natlonality  INDIAN
@ cEwRirad @
(¢ U No.
(® @omEETE):
() PassportNo. Date of Yssite Place of Tssue
O @ dem ERTERT ) CIR M T wr
G10325)) *
(21d Detuils(Ratlon Card/Voter ID Card/Passpori/ULD No.Driving License/PAN or any other valld entry)
@Wﬁm«mmﬁmmmﬁifqm#@mﬁwmmmmﬁﬁvwm@
5. 1 ' ID Type NotAvallable. YD Number
No. @EEAED @UERTEE)  Ueae .
. WHR) : =m
) :
a
() Occupation 2
) @)
(@  Present Address Thasa Mushahari . Permanent Address  Mushatuui P %
0 @EdEFTT Thana Mushahari eI IR ) Mzt
Mushahard PS, Bibas | India
Muzaf
Bikar , Indix
() Phonenumber ). Mobile ] 9852830722
0 ) (9 1)
Details of Knovwn/Suspect/Unkuowix accused with full pariiculars:
@RRiRT T siftrgwr oft 7t Rawol)
SeNo. Name Allay Name Father's/ Husband's ¥irse Addres
(FTFHIB) () Name @ aa
&t/ sfrsram
(1) Dvwner of Halva Reg, No, Aukit Naly
DROSGE 5601 Ankit iNithi
Other |, Qthe
Wihar | latis
@ Driver of Halva Repno, Ankit Naki
BRO6G4520 Ankit Nah
Other, Other
Bihar | India
(6)) Qrrpey of Haivs Reg, No, Ankit Nahi !
Ankit Nahi
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Uher , Othey’,
' = 1 lhi?‘
@ Driver of Halva Reg.no, il "ﬂ < Ankit N/
i EBRO6GB 5601 Axnkit Nahr
Other, Other
Bihar, India
® - Driver of Huiva Reg.no. Ankit Nahi
BROSGEB 2611 Ankit Nahi
: Other , Other
- Bihar , Intha
{6} Awadhesh Kumar Singh . Brij Kishor Singh village Sherpur Gandak
: . Kachhi Pakki
village Sherpur Gandak
Kachbi Pakki
Sadar PS , Muzaffarpur
_ , . Bihar, Tndia
0 Owmer of Halva Regno, Adkit Naki
BROGCA530 . - At Naln
; teiner . Other
Dikar, India
) Amendrs KomarSingh  Bhajju Singh Kaushal Singh Munika Vishunpur Chand
. Manika Vishunpur Chand
Mnshshari PS,
Muzaffarpur
p Bihar , India
Reasonsfor.delsy in reporting by the complainant/Mformant
gl gRIRART = A R s1aRm)
Particnlars of Jtess of fnterest
(v TRl o e
"Total value of ftems in Rs./-
@S FTFS RS- 3)
Inguest ReportAlLD. case No. i.fan):
g e Retd s .21, weor e, af w9 8h
First Infermation contenis
(R T )
Liteoal Ming
1 205FIR.pdf
Complaint(RIETq)
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& ¥ our oy P 6 R oY § | S I a8y wiRieR] Y 3 30 G & SO g Sieniw aRar &5 10
G793 ferg s fogr s & e 3 T RGO i 0 S & urr S it <fi(os) w g Rrag s st .
TR GO © O 5T 7P SINAR o TSt B G/ (1) AU PR Rig T qoifea fig mm I s wd s
YT WY (2) A PAR fie Uy e Rrar e ivrer Rig o niRet fRigraR vy yrm ot 31 R qeigeaR di ¢ J
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Schedule -47 Form No. 118, Pu.E. From No 26
Section 143

G.R. No. 3389/24
(Under Sectiom 173 B.N.5.8.)

1)} District- Huzaffarpur, PS. Mushahari PS5,
Year 12024, FIR No.5114023240205 Date and Time: 30.0-7.2024 00:10
2{i) Act- The Bharatiya Nayaya Sanhita (ENS),2023 Sections-303, 3(5)

{ii) Act- Bihar Minerals (Concession, Prevention of Illegal
Mining, Transportation &‘Storage} Rules 2019 Sections- 56

{iii) Act~ Environment Protection Act, 1986 Sections- 11

3{a} Occurrence of offence-

Day: Monday pate from: 29.07.2024 Date to: 29.07.2024
Time period - Time From:22:40 Time to:22:40
{b) Information received at P.S. 30.07.2024 Time 00:10 hrs.

(¢} Station Diary Reference: Entry No 1068730072024

Date and time: 30.07.2024 00:10
4. Type of information received: Written
5. flace of Occurrence:

{a} Direction and distance from P.S.- North-East 4,00 Kms.
1

{b)Beat No. 7

{b) Circle MNo.
-2-
tc) Address: Village- Manika Vishnupur Chand Murra Tola
village- Manika Vishnupur Chand Murra Tola
Musahari PS Muzaffarpur
Bihar, India.

7. Complainant / Informant:

{a} Wame : Bhola Prasad {b) Father’s/ Husband’s Name:

{c] Date/¥ear of Birth - {d) Mationality: INDIAN

{e) UID No.

{f) Passport Ho. Date of issue: Place of Issue:

{g)Id Details (Ratien Card/Voter ID Card/Passport /UID No. /briving License/PAN
or any other valid entryl
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5. 1

ID Type

{h} Occupation:

(i) Present Address

{j} Phone HNumber

Thana Mushahari
Thana Mushabari
Mushahari ES
Muzaffarpur
Bihar, India

Hot awvailable.

Permanent Address

(k) Mobile: 9852880722

ID Number

Mushahari PS
Muzafferpur
Bihar

7. Details of known /suspected / unknown accused with full particulars:

Sr. No.

{1}

{2}

(3}

(4]

(5}

{6}

(7}

(8)

Name Alias HName

Qwner of Halwva
Reg. Ho.
BROEGES601

Owner of Halva
Reg. No.BROG6G45%0

Owner of Halwva
Reg. No.BROGGB2611

Driver of Halva
Reg. No.BROGGB5601

Driver of Halva
Reg. No.BROGGB2611

hwadesh Kumar
Singh

Owner of Halva
Reg. No.BROGGB469%

hmandra Kumarn
Singh

Bhajju Singh

Father’s /
Husband’ s Name

Brij Kishor
Singh

Kaushal Singh

Present Address

Ankit Nahi
Ankit Wahi
other, other,
Bihar, India.
Ankit Nahi ¥
Ankit Nahi
other, other,
Bihar, India.

Ankit Mahi
Ankit NWahi
other, other,
Bihar, India.

Ankit Nahi
Ankit Nahi
other, other,
Bihar, India.

Ankit Mahi
Ankit Nahi
other, other,
Bihar, India.

village- Sherpur
Gandak Kachhi
Pakki

village Sherpur
Gandak Kachhi
Pakki

Sadar PS,
Muzaffarpur
Bihar, India.

Bnkit Wahi
ankit Wahi
othez, other,
Bihar, India.

Manik Vishnupur
Chand

Manik Vishnupur
Chand
Mushahari PS
Muzaffarpur
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Bihar, India
g. Reason for delay in reporting by the complainant / informant
9. particulars of items of Interest:

10. Total value of Items in Rs/-

1I. Inguest Report JU.D. Case No. if any:

12. First Information contents:
TIllegal Mining

1 205FIR.pdf
To.

The Officer-in-Charge

Mushahari, Police Station Muzaffarpur

Sir,

It is with due respect to inform that I, Sub-Inspector
Bhola Prasad am currently posted in Mushahari Police
Station. Today on 29.07.24 at 22:05 hrs for night
patrolling, armed force BSAP/745 T,alan Kumar, BSAP/205 Anil
Kumar, BSAP/224 chandan Kumar along with him left the
police station for jaw and order duty and raid from the
government. During the patrolling at about 10:40 am, Wwe
reached Manika Chawk and found that (1} awadhesh Kuﬁar
singh, Son of Brij Kishore Singh of village Sherpur Gandak
Kachchi Pakki police station Sadar, (2} Amrendra Rumar
singh alias Bhajju Singh, Son of Kaushal Singh resident of
Manika Vishunpur Chand police station Mushahari, both in
district Muzaffarpur, Wwere cutting soil illegally from

Rajwara Dhaba and carrying it in a Hiva and were also
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selling the illegal soil. After informing the senior
officer about this, while proceeding for the Dhaba for
verification of the information and necessary action, near
Manika Vishunpur Chand Mura Tola, three (03) Halva trucks
carrying illegal white sand were seen. When the Halva truck
drivers, on seeing the police vehicle, (1) Awadhesh Kumar
Singh, Son of Brij Kishore Singh of village Sherpur Gandak
Kachhi Pakki, police station Sadaf (2) Amendra Kumar .Singh
alias Bhajju Singh, son of Kaushal Singh resident Manika
Vishunpur Chand police station Mushahari both district
Muzaffarpur all three the Haiva driver abandoned the
vehicle and started running away. The armed forces tried to
catch him but due to darkness all five managed to escape.
Seeing the police action, people from the vicinity gathered
and were requested to become witnesses but no one was ready
to become a witness. Then the armed forces accompanying
BSAP/745 Lalan Kumar BSAP/205 Anil Kumar were videographed
as witnesses. Duly searehed and investigated the rotten
truck Haiva. During the search, (1) Reg. No. BRBRO6GB-5601
Chassis No. m1QDAHH(£E‘6A4?689, Engine DNo. BA147M0180
Overloaded illegal sandy soil was found. (2) Reg. No.
BRBROGGB-2611, Chassis-MA1PCACBCE6D49008, Engine No.
BE14ZC0383 Overloaded illegal sandy soil. was found. (3)
Reg. No. BR06G-4590, Chassis Nec. MAT39652292D0446, Engine

No. 90D62745215 Overloaded illegal sandy soil was found.
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All three trucks loaded witﬁ soil were taken to the police
station and a seizure 1list was duly prepared. On the
seizure list the above mentioned witnesses (1) BSAP/745
Lalaﬂ Kumar (2) BSAP/205 Anil Kumar the seizure list and
came to the police station with the seized trucks and armed
force. And all three trucks and Haiva have been kept under
security. Illegal cutting and carrying of soil and selling
and illegal mining storage is a cognizable offence.

Therefore, it is requested to the Sir that (1) Awadhesh
Kumar Singh, son of Brij Kishore Singh of village Sherpur
Gandak Kachhi Pakki police station Sadar (2) Amendra Kuhar
Singh alias Bhajju Singh son of Kaushal Singh, resident
Manika Vishunpur Chand police station Mushahari _both in
district Muéaffarpur and the owner and driver of all three
trucks and Haiva Reg. No. BRBRO6GB-5601, Reg. No.-BRBROGGB-
2611, Reg. No. BRO6G- 4590.

Please take appropriate legal action.
Yours faithfully,
Bhola Prasad
29.07.24
ASI

Mushahari P.S.

Action taken:
Since the above report reveals commission of offence (s)
u/s as mentioned at item No. 2.
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13. {1} Registered the case and tock on the investigation:

(2) Directed (Name of I.0): Tej Prakash Singh, Rank: SI
(Sub-Inspector) No.Tejl30995 to take the investigation.

(3) Refused investigation due to:

14. FIR read over to the Complainant/ Informant, admitted to
be correctly recorded and a copy .given free of cost.

Sd/~ illegible

30.07.24

ASI SHO Mushahari

15. Signature /Thumb Impression of the Complaint/ Informant

Name: BIRBAL KUSHWAHA

Rank: SI (Sub-Inspector)
No.birl00591

224



To

The Officer-in-Charge,
Mushahari P.S.
Muzaffarpur

Sir;
This is to respectfully inform that I, Sub

Inspector Bhola Prasad, am currently posted at

Mushahari Police Station. Today on 29.07.24 at about

22:05 hrs I left the Police Statien in a government
vehicle for night patrolling along with armed force
BSAP/745 Lalan Kumar BSAP/205 Anil Kumar BSAP/224
Chandarn Kumar for law and order duty and ¥aid. During
the patrolling at about 10:40 am I was at Maniké Chowk
when I received secret information that (1) Awadhesh
Kumar Singh father Brij Kishore Singh village Sherpur
Gandak Kachhi Pucca Police Station Sadar (2) Amendra
Kumar Singh alias Bhajju Singh father Kaushal Singh
resident Manika Vishunpur Chand Police Station Mushhari
both in District Muzaffarpur are getting illegal soil
cut from Rajwara Dhaba and transporting it in Haiva and
also sell the illegal soil. While informing the senior
officer about this, while proceeding for Rajwara Dhaba
for verification of the information or necessary

action, near Manika Vishnupur Chand Mura Tola, we saw
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three (03) Haiwa trucks loaded with illegal sandy soil.
When the Haiwa truck drivers, on seeing the police
vehicle, (1) Awadhesh Kumar Singh, son of Brij Kishore
Singh, village Sherpur Gandak Kaccha Pakki, police
station Sadar, {(2) Amrendra Kumar Singh alias Bhajju
Ssingh, Son of Xaushal Singh, resident of Manika
Vishnupur Chand, .police station Mushhari, both in
district Muzaffarpur, all the three truck drivers left
their vehicles and started running., An attempt was made
to catch them by the armed forces, but due to darkness,
all the five managed to escape. Seeing the police
action, the people of the nearby area gathered and the
gathered people were requested to become witnesses, but
no one was ready to become a witness. Then the
accompanying armed forces BSAP/745 Lalan Kumar BSAP/205
Anil Kumar were made witnesses and' while doing
videography, the truck was duly searched and examined.
puring the search, (1) Registration No. BR0O6GB-5601,
Chassis No. MAIQDAHHCF6A47689, Engine No. BA147ZM0180,
was found overloaded with illegal sandy soil. (2)
Registration No. BRO6GB-2611, Chassis No.
MA1PCACBCE6D49009, Engine No. BE14ZC0383, was founa

overloaded with illegal sandy soil. (3} Registration
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No. BRO6G- 4590? Chassis No. MAT39652292D0446, Engine
No. 90062745215, 'was found overloaded with illegal
sandy soil. All the three loaded Haiva trucks were
seiied and a seizure list was duly prepared. The above
witnegsses (1) BSAP/74§ Lalan Kumar (2) BSAP/205 Anil
Kumar signed the seizure list voluntarily and came to
the police station with the seized Haiva trucks and
armed forces. All the three trucks and Haiva trucks

have been kept for security.

Therefore, it is requested to the Sir to kindly
take appropriate legal action against (1) Awadhesh
Kumar Singh, son of Brij Kishore Singh of wvillage
Sherpur Gandak Xachhi Pakki, police station Sadar (2)
Amendra Kumar Singh alias Bhajju Singh, son of Kaushal
Singh, resident of Manika Vishunpur Chand, police
station Mushahari, both in District Muzaffarpur and the
owner and driver of the three trucks Hiva Regd. No.
BROGGB—5601; Regd. No.-BRQGGB—2611, Regd. No. BRO6G~
4590.

Yours faithfully,
Bhola Prasad

29.7.24
AST

Mushahari PS
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Registered Mushahari PS Case No. 205/24 dt 30.07.24 u/s
303, 3(5) B.N.S. Act sec. 56 Bihar Mines and Minerals
Concession and prevention of illegal mining
transportation and storage Amendment Rule 15
Environment Act 1981 P.S.Tej Prakash Singh will
investigate in Case.

' Birbal
30.07.24

Add~ SHO
Mushahari PS

Certified te be the English translation of a FIR and Letter

in Hindi.
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Schedule-47, Form No., 121
P.S. Form No. 31

Searché& Seizure List
(Search /Production/Recovery u/s 49/94/97/106/185 B.N.S.)

1. District- Muzatffarpur PS: Mushahari Year: 2024

FIR /SD No. : Date: 29.07.2024
25
Sr. No. |Act Section
1. BNS 303 /3¢(5H)
2 Bihar Mines & Minerals
Concession and Prevention
of illegal Mining _ [
transportation and storage Sec. 56
amendment Rule 2021
an Environment Act 1986 Section 15

3. Details of seized item: {a) Date: 29.07.24

{b)Time: 23:00 hrs. {
c)Place: Manika Vishnupur Chand, Mura Tola

d) Description of Place: Mura Tola situated at on the

roéd Sakie Manika Vishnupur Chand, P.S. Mushahari,

Dist~ Muzaffarpur.

4)Person from whom it was seized:

1)name:

Father/ Husband’s Name:

Bge: Sex:

Occupation: Mobile No.
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12
Sr. No, Type of address Address
Tia Present address
2. Permanent address

(2)Is a commercial receiver of stolen property?

(3)Description of the items seized:

Sr. Type of item Particulars
physical
No. object/
document
Physical Sandy soil loaded Haiva with

registration no. 10-BRO6GB-5601,
chassis no. 10-MAI1QDAHHCF6A47689,
Engine no. BA142MO0180,
registration no. BROGéB 2611,
Registration no. MAJPCAC
BCEGD490089, Chassis No.

CE6D48009, Engine No.BF142C0383,

overloaded with heavy scil, heavy|

load and (3) Truck no. 10-BR064-
4590, chassis no. 10-MAT3965-

229200446, Engine no.3%0362745215

{(5)Witness:

1)Name: Lalan Kumar

Father/ Husband’s Name:

230



Age: 26 years

13

Rameshwar Yadav

Occupation—~ Govt. Service

Mobile No. 9534465310

Sr. No. Type of address Address

1. Present address Mushahari P.S

s Permanent address |Vill- Lalpatti, P.S.

Singeshar, Dist- Madhepura

-

2)Name: Anil Kumar

Age:

-]

40 years

Mobile No. 8294626009

Father/ Husband’s Name:
' 8ri Mahesh Singh

Occupation- Govt. Service

Sr. No. Type of address Address

1. Present address Mushahari P.S

2, Permanent address [Vill- Majhauli, P.S.
Sanimpur, Dist-~ Patna.

6) The above mentioned articles were seized as per

legal provisions in presence of witnesses/* mentioned

above and a copy of the seizure list was given to the

person/resident of the place from whom the articles

were seized.
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7} Out of the articles seized as per S.No. 4(3), the
following articles were sealed in presence of witnesses
and signatures of the above witnesses were obtained on

the sealed packets/articles.

5.No. Items Mention whether signatures
were obtaingth|6n: packet or
on Aarticles (Yes or No)

Specimen of seal is given below.
Signature of the person from whom seized (if present)
Witness: 1 gl
Name: Lalan Kumar
Sign. C/745, Lalan Kumar

Mobile No. 5534465310

Witness: 2

Name: Anil Kumar

Sign. €/205, Anil Kumar LT
Mobile No.B8294626009

Signature of Police officer

Sd/-Bhola Prasad



AST

MName: Bhola Prasad
Rank: ASI

No.

Place: Manika V%shnupur
Chand Muri TEE?P“

t

Date: 29.07.2024

*3trike off this portion if the article has been seized

from a place where a receipt 1s not required.
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}cﬁon Taken Report Called for( ATR) -1295/4/23/2025

1P 0 R
! b

Indla@nic.In> Wed. 3 Dec, 2025 at 90 pm
¢ sprmuzaffarpun-blh@nle.In, VIKASHPATHAK939@gmall.com

e
Ry At

NATIONAL HUMAN RIGHTS COMMISSION

MANAV ADHIKAR BHAWAN BLOCK-C, GPO COMPLEX. INA. NEW DELHI- 10083
Fax No: 011-24651312  Webshe? nunathre.nicn

(Lav Division)
Case No- 1235/1/23/2025

Date : 03/12/2025
To,
THE SUPERINTENDENT OF POLICE
Dffice of Sr, Superintendent of Police, Company Bagh Read
MUZAFFARPUR BIHAR
a4c01
Email- sp~muzaffappur-bih®nic.in

Sub * Complaint/ Intimation frem

VIKASH KUMAR PATHAK
. ATHAR GHAT, PS. MUSHARI
| MUZAFFARPUR . BIHAR
g8

Email- VIKASHPATHAK39@ GMAIL.COM

i Subject: Action Taken Report Called for{ ATR) -1295/4/23/2035.
8ir/ Madam,

The complaint/ Intimation dated 12/03/2035, was placed before the Commission on 03/12/2025. Upon
perasing the same, the Commission directed as follows:

An online complaint dated 12032025 has been received from Vikash Kumar Pathak rfo Muzaffarpur, Bihar in
the Commission through E-mail on 17.03.205 comtaining thts




/
The complainant Is a scclal activist and had peported the matter of Wegal mining In the area at Natlonal
Green Tribunal (Eastern Bench) Kolkata, vide case no. 209/21 and Is presently under actlve conslderation of
the Tribunal. This has annoyed the acensed persons and thelr assoofates. He nas assaulted*and threatencd

by the accused named Saket Ranjan Pathak and Sonu Pathak® Rajlv Ranjan Pathak. The complalanant flied
an FIR ulth the police vide no. 228/24 at Mushari Police Statlon.

In response to harass the complainant, the accused have also registered a counter FIR No. 239/ agalnst
Wm. He clalms the FIR uas malfcleusly fabrlcated by Individuals against whom he had previously fodged
complalnts, Including Hlegal mining and assmilt cases. Desple presenting evidence disproving the FIR, no
oction has been taken against the accused or police officlals allegedly Involved Tn #s fabrication. He urges
authorities to take legal action under IPC Sectlons 182 and 211, conduct an independent Investigation, hold
complicit officials accountable, and ensure his and his family's safety.

In view of the above, the Commission Is of the considened view that the allegations leveled In the complaint
are serlous violations of the Human Rights of the victim. Accordingly, the Registry Is directed to send a copy
of the complaint to the Superintendent of Police, Muzaffarpur, Bihar to make an Inquiry and submit the
report expeditiously within a perlod of 15 days. .

Z Accordingly, 1 am ferwarding herewith a copy of the complaint/ intimation as an attachment for
taking appropriate actlon in the matter as per the directions of the Commission. It Is requested that an
Action Taken Repert be sent to the Commission within 2 weeks from the date of recelpt of this letter

3. Angr communication by public authoritles In this matter may please be sent £0 the Commlsslon through
the HRCNet Bortal (hitpsi//hrenetnioin) by using id and passuord already provided to the public
authorities (click Authority Logind. Any Audic/ Video £Ds/ pen drives etc. may be sent through Speed Fost/
per bearer. The reports/ respenses semt thraugh emall may not be entertained.

Your's fafthfully

Sd/-

L.M. Pathak, M-3
CONSULTANT (LAWY
M-3 Section

Ph. No. 01124663239

CCto

Complainant Details

Case No. 1295/5/23/2025
ViKKASH KUMAR PATHAK
ATHAR GHAT, PS. MUSHARI
MUZAFFARPUR , BIHAR

galfe
Email~ VIKASHPATHAKII@GMAIL.LOM

M. Pathak, M-3
CONSHLTANT (LAW)
M-3 Section

Ph. No. 011-24£63293
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1. This is o system generated email sent using email~id nhrcindia@unicin, Hewever, this email-id cannot be
used to send any communication to the Commissicn.

2. For latest information abcut the Commission, visit cur nebsite at hitps:/nhrcnic.in .
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BEFORE THE HON’BLE
NATIONAIL GREEN TRIBUNAL
EASTERN ZONE BENCH,
KOLKATA

ORIGINAL. APPLICATION NO.
209/2024/EZ

In The Matter of:-
Vikash Kumar Pathak

..... Applicant
- Versus-

State of Bihar & Ors.
...Respondent(s)

REJOINDER BY THE APPLICANT

Filed by:

Mr. DIPANJAN GHOSH
&
SIBOJYOTI CHAKRABARTI,
Advocates

7, Old Post Office Street,
Kolkata-700001
M-9903080977

Email: dpnjnghshO@gmail.com



